IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD,

0.A.No, 626/1995,
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Between: A
..{. :
A.C.Trivedi, .o Applicant, ;%
A
And :f#
5%1
1. The Chief S0il Survey Officer, i;
All India So0il and Land Use Survey, )
IARI Buildings, New Delhi 13,
2.The soil survey Officer, All India
Soil and Land Use Survey, 12-5-27/2,
.A.Vijaipuri, Tarnaka, Secunderabad-17,
3.Tﬁ§ Asst. Soil survey Officer,
All India $6il and Lang Use Survey,
.ﬁa.l Daji Colony (1lst Floor), '
V¥jainagar Roac’, Naranpura, Respondents.
Ahmedabad - 390013.
' 3 y P d .
Counsel' for the applicant: Sri G,V R,S,Vara Prasx
4 . : i A RaO L
Counsel for the respondents: Sri V.Rajeswara
1
CORAM: -

Hon'ble Sri R. Rangarajan, Member (A)
Hon®ble sSri B.S. Jai Parameshwar, Memoer (J)
on’ eS.
JUDGMENT .

)

d counsel
d, the learne
i Vv.R.S5.Vara Prasa

j _the learned
h pplicant and sri V.Rajeswara Rao,
for the a

counsel for the respondents.
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ort i
rep stating that the Case was true s ~v
. 311 dm -

vwuLd hot be ¢
raced, Thegfée;e,_{he Disciplinary

Authority issued a Charge Memn hanwioe o - - L

dated 3-4-1990 (Amnexure 29 to the O.A.) An- enquiry

wWgas 3
a8 conducted. IF is stated that the said enquiry was a
preliminary enquiry. Thereafter another Charge Memo

dated 2-7-1993 was issued by the Disciplinary Authority,’

Then the applicant challenged the Charge Memo dated 2-7-1993

in-0.&.No, 1114/93. This Tribunal set aside the

Charge Memo dated 2-7-1993 by its order dated 1-8-1994
and directed the Respondent No.2 to proceed with the

enquiry as:per the Charge Memo dated 3-4-1990.

sri S.¥.bas, Senior Soil Survey Officer

conducted thé enquiry and submitted his report on 26,12.1990,

The Disciplinary Authority, viz., the Soil Su}vey Officer
l .




considering the report of the Enquiry Officer and also
- the explanation of the applicant, by its Pros. No, 2271/2
dated 23-11-19q4 agreed with the flndlngs of tne Enquiry

Officer ang lmposed & Penalty of reduction of- pay of the

apPlicant by four stages i

*€.; £rom Rs.1410/- to RS+1290/m

in the time SCale of pay of Rs.1200-30—1560-EB-40—204O

With effect from 1e12-1904 for a period of four years,

It was fu:ther ordered that dufing the period of Penalty

- auu On the expiry
the applicant W&éi not earn :”ltth

~~ =45 period the reduction w&%i‘have the efFect of

postponing hisg future increments. The Disciplinary

"\..i
Authority¥ has further ordered that the loss of Rs.13,801/- I

sustained by the Govt, be recovered from the pay of

_ _ w2 edVU/= Dom., for 46 months
the appiicant at +w-

and the balance of Re,1/-
the salar%Lfor the month of December, 1994,

in the 47th month starting from

Against the said order of Punishment, thg
) e T ’-.E—].--l 995. The

ed to the Soil Survey Offlcer,Hyaerabad

“hief Soil Suryey Officei Sri S.N.Dgs
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. the explan
Planation of the applicant, by jtg Pros. No., 2271/2

dated 23-11-1 994 | agreed
with the findin
gs of the Enquir
Y

's

pli
ap cant by four stages 1, e., from Rs.1410/~ to Rs.1290/

in the tj
time scayle of ray of Rs.1200-30-1560-EB_40_2040

: )

It was f
urther ordered that dufing the Period of bPenalty

the applicant w&é& not earn 1ﬁﬁagmipfef,ns
of this perlod the reduction w&%i-haVe the efFect of

postponing his future increments, The Disciplinary
Authority has further ordered that the loss of Rs.13, 801/~
sustained by the Govt. be recovered from thé pay of

the appiicant at the rate of Rs.300/~ p.m., for 46 months

and the balance of Re.1/- in the 47th month starting from :

pegeirle

the salar%Lfor the month of December, 1994,

Against the said order of punlshment, tha

ppllcant prei.
The

ired an appeal dated 4-1-1995,

“ﬁ_appeal was‘éadres
AN ed to the Soil survey Officer,Hyderabad.

\\\5_2-1995 the
L ;finlef Soil sSuryey OfflceB Sri 5.W.Dgs

ESN
=y

d the eaner
who di - \\1SPO=ed of the appeal by the
rder dated 16-2-19\

e

impugned C

\Q5~:gjecting his appeal.




the appeal of the applicant

that the Appellate

equuval n
e EL?r higher ghan that of the Chief soil

survey Offic i
}_ es that 1s{the Previous Appellate Authority

who disposedof th
2 e appeal of the applicant by the

?mPUgned Proceedings dated 16mmZwa]1995

n . .
the result’the following directions is ase.

given:

The Appellate Order issued by the impugned

Pros., No, C.5~5/79 AIS/1145 dated 16-2-1995

is hereby set aside. The appeal preferred by

the appllcant shall be reconsidered by an

Officer of the Departmeny equ1valen€z;;

higher than that of the Chief Soil Survey

Officer, i.e., the previous Appellate Authoritg
vfff\ and.dispose%;of in accordance with law

within three months from the date of receipt

of a copy of this order. 3w Cus, U “@rdbﬂk T -
“-}L’ %PLCM&. 171«.\}45 ,fly an Qqu:r—}\Am)y abbma szﬁ( Je

Fo BE pame gl be afjerbed o bim., LS
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The 0.a., is disposed of with the ‘above

direct-ions. No order as to COsts,

e So JAT —Pap SHWAR, R.Rangarajan.
//"’—E:gember (7) o

' }
Date: Bmmllac] 997, |

--—-———--—

Dictated in Open Court,

N'ER tg_v

C.C.by tomorrow (7-11-1997)

(B,0.)
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Copy tok

1.

The Chisf $Sail Survey Officer, All India Soil and
Land Use Survey, IARI Buildings, New Belhi,

The Soil 3urvey Officer, All India 30il and
tand use Survey, 12-5-27/2, Uljulpurl,
Tarnaka, Secundershad,.
The Asst.50il Survey 0Officer, All India Soil and Land
Uee Survey, MNo.1 Daji Coleony, (1st Floor),
Vdjainagar Road, Naranpura, Ahmadabad,
One copy ta Mr.G.¥.R.53.%ara Prasad, Advacate,CﬂT,Hydeanﬂ.
Ine copy to Mr.V.%ajeswsra Rao,addl,C55C,04T, yderabad,

One copy te D.3(RA),0AT,Hyderqbad,

7 9ne copy to H3ISIP? # (3),CAT,Hydersbad,

B.

dne duplicate copy.
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TYRPZOD BY CHECKED BY ‘ /
COMDARED BY . APBRCOVED BY A

IN THE CEWTRR L ADMINISTRATIVE TRIBUNAL © “§ .
' HYDSRA 32D

THI H{M'OLT SHRI R.RANSURAIAN @ N(A)
AND

cmem @ty LT DTTTUL 7Ej;b7. .,]HI _pgﬁ_A ﬁzstqld}f_'\ﬁ -: 7
m (2)

Dated: 6-U=- 1

QROER/SHPEMENT

M /R.A/CA WNDS

) in
0.A NGy & 26 \a{

Admittad/iﬂg,%ﬁfg;im Directions
Issued. |

/
A L¥buad

Disposced cof with-Birsetisns

e e

Dismisséd

Dismissed as withdraun
Dismissed for Default
Ordered/Re jectead

No order ds tg costs.

YLKR II Court
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70 NOV 1997, Y
FERACH STETNS '
"y DURABAD REMCH _ ,J

o






